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Admit sri/smt' Barnali Mallick-son/daughter/wife of Bijan Kr Marick, at thewritten competitive Test Pi...-rrl fo, ,."Litm.rt to the cadre of District Judge(Entry Level) t' ,tlt west b.d, Judicial *.rri"., 2o24from the Members of theBar to be held at Registrar,s ilrrrgu, grh Floor, sesquic"rrterr"ry Building, Highcourt at crlcutta in view of the order p"""ua uy trris Horr,uru court in wpA4644 of 2025 on o7loglzozl-(which i* 

",.ri".t to any order passed by theAppeal Bench of this Hon'ble court in MAT i+g or zoisl,as per the followingschedule:-
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Reoistrar G eneral-cum-Secretary,
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COmOetitlve Test lPhase-Ill rrill lro cr:hiaa] +^ ^--- ^-t^- -----r r

MAT 343 of 2025.
The candidate must use his/her own pen.
The candidate must not write his/her name and ro11 number anywhere on the answer script,
except on the space provided for this purpose in the main answer script, failing which the
candidature shall liable to be cancelled.
The answer script must be written in English language only.
The use of calculator, pager, mobile phone and other electronic gadgets within the premises of
examination centre is strictly prohibited while the process of exarnination is on. Any of such
practice will amount to malpractice.
The candidate must bring this Admit Card atongutith the Ad.mlt Card. of Phase
Examination, in the Examlnation Ho,ll on eaery tag before half-an-hour
commencement of the examination. No candidate will be allowed to enter
examination cetttre after the commencentertt of the examinatlon.
Downloaded copu of this admit card will be considered and in that case cand.id.ate must
brinq one oriainal photo identitu proof alona uith the downloaded admit card.
Any alteration in the entries of the Admit Card without the authority of the High Court will
render the candidate disqualified from the test.
No candidate will be ailowed to submit the answer script before two hours from the scheduled
time of commencement of the examination.
Any sort of malpractice will render the candidate disqualified for the test.
The candidate will have to bear the travelling expenses on his/her own.
In case of any dispute, the decision of the authority is final.
Any change relating to the examination will be published in the official website of the Calcutta
High Court (www.calcuttahighcourt.gov.in) only.
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1lth March, 2o2s from 10 A.M;li;J[. _-1ltr, March, 2O2S from Z p.nn. to S p.M. _
12th March, ZO2S from lO AJflI. to 1 p.M. -12th March, 2O2S from 2 p.M. to S p.M. _
13th March, 2O2S from lO A.M. to I p.M. -

Paper - I
Paper - II
Paper - III
Paper - IV
Paper - V

Selection Board,
High Court, Calcutta
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Registrar


